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eases of reDloval, RetireDleDt, 
etc. peDdiDg in High Courts 

5387. SHRI A. K. ROY: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) details of the cases OfiTl11()vai, 
forced retirement ;!1ld pcnal transfer 
of Railway employe('s pending in 
different High Courts since ]llluary 
IgBI to Septembr'l", I~)81 with Zone 
wae break-up; 

(b) total amount so far spent by 
the Railway administration in 
connection with those cases; 

(c) reasom for not settling those 
cue~ departmentally; 

(d) details of the cases consid~ed 
by the competent authority on the 
appeals made by the em!llo~ee!; jn 
the cases mentioned B hove dUr"1I1g 
the period in question; <lnd 

(e) what effectiw machineries 
are inforce in the railwavs for settle-
ment of individual grievances and 
indu,trial dispuets to ensUre industrial 
peace? 

THE DEPUTY MINISTER 
IN THE MINISTRIES OF 'RAIL-
WAYS AND EDUCATIO:\f ANI} 
SOCIAL WELFARE AND IN 
THE DEPARTMENT OF :PAR-
LIAMENTARY AFFAIRS (SHR'I 
MALLIKAR]UN): (a) to (d) In-
formation is being collected and will 
b(> placed on the Tab],:, of the Sabha. 

(t') In so far as ~l ievances of 
indivudual employees concerned 
the (' xisting provisions in til(> Railwa y 
S('rvants(Discipline & Appr'al) Ruks, 
1968 provide ample opportunities for 
an ag~rievt'd employee to prefer an 
appeal to the appropriate authority 
spt'cified in the rlllts. 

In regard to collective grievances 
the Railways have gota wcll-estdJIish-
ed Permanent Negotiating Mac'hin-
ery functioning at different tiers of 
the Administration, where matter 
could be settled by discussion across 
the table. Also the Joint Consulta-
tive Machinery, with compulsory 
arbitration on specified subjects en-
sures a machinery for srn')oth ,cttIe-
ment of indu<trial d('~putes. 

Withholding of part of the 
Gratuity 

5388. SHRI SANAI'. .KUMAR 
MA:\fDAL: Will th(' ~rllllster of 
RAILWAYS 11(' pleased to state: 

(a) the orders, if any, issue? by 
his Ministry or the Northern Railway 
Administration about the withholding 
of part of the Gratuity of a retir~g 
Railway Servant Class III and which 
is the authority comp:.-tent to do this 
in Division on the Northern 'Rafl .. 
way; 




